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(iv) Final Report of Vimadalal
Commission of Inguiry

SHRI G. NARSIMHA REDDY
(Adilabad). Sir, under rule 377 1
wish to raise the following matter:

The Janata Party Government at
she Centre had forwarded a complaint
o Mr. Justice Vimadalal Commission,
for enquiry under the Commission of
Bnquiry Act, 1952 from some of the
Janata Party members of Andhra
Pradesh against Shri J, Vengal Rao,
former Chief Minister of Andhra Pra-
desh ang some other Council of
Ministers, withoyt ascertaining whe-
ther there were any definite issues or
not. This was done with the inten-
fion of defaming the Vengal Rao Gov-
ernment in the State which was very
popular and progressive. The Janata
Party knew that they had won only
one Lok Sabha seat out of 42, and
they were also definite that they will
not be able to win in the coming As-
sembly elections.

This was done by the Janata Party
Government at the Centre with the
intention of defaming the Vengal Rao
Government and enabling the Janata
Party in the State to perform well in
the Assembly elections.

MR. Justice Vimadalal Commission
has submitted its final revort and the
Government hag also accepted it. Mr.
Justice Vimadalal in his report has
observed that pone of the allegations
have been established and also observ-
ed that “Everything apart, the course
adopted by Mr. Rao and his Govern-
ment appeared to be perfectly normal
and proper.” Further, Mr. Justice
Vimadalal pointed out to the Centre
to give definite instances in future so
that Commissions of Enquiry were
saved from protractaq enquiries into
matters which were not definite.

The Prime Minister is responsible
for exhibiting the political revenge
attitude and for defaring the most
popular Government of Andhra Pra-
deoth and for using power for political
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ends—which has been proved beyond
doubt after Mr. Justicg Vimadalal's
final report has been submitéed. Shri
Morarji Desai, to keep the moral
values and to protect the prestige of
the Prime Minister’s post of this coun-
try from being eroded by such actions,
should immediately resign and set an
example in this country for future
generations to come.

SHRI YESHWANTRAO CHAVAN
(Satara): 1 have got one point to
make. This is about the business for
to-day, There is one Motion in my
name. I will explain in a minute.
Unfortunately it has come at the fag
end of the session, and there again at
the end of the day. I am not sure
whether it will be reached, because
there are the Supplementary Demands.
1 want this question to be considered
carefully and to invite the attention
of the House in relation to some of
the very important problems. So, if
you have no objection, T am willing
to postpone this item for discussion
early in the next session.

MR. SPEAKER: That is all right.
That we can consider. It is a very
important question.

13.00 hrs.

(v) Medical Treatment
Abdul Ghaffar Khan.

to Khan

SHRI SAMAR GUHA (Contei):
With your permission I want to raise
377 regarding the medical treatment to
Khan Abdul Ghaffar Khan.

Unless we forget or cease to respect
the history of our freedom struggle,
we cannot forget the name of Khan
Abdul Ghaffar Khan and his contri-
bution to the independence of the
country which is now known as Indian
sub-continent.

Khan Abdul Ghaffar Khan popular-
ly known as Badshah Khan and res-
pectfully remembered as ‘Frontier
Gandhi’ remaineq stadfast to hig ideals
of freedom as ‘Khudsi Khidmatgurt,
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«<r servant of the Gad, till the fateful
olitical decision had thrown him to
‘wolves’,

Frontier Gandhi suffereq various
persecutiohs at the handg of the British
Government ang remained in prison
for years for leading the frontier
people in the freedom struggle of
our country. After the country was
dismembered, the Frontier Gandhi
either remained in jail, internment, or
in exile for over 25 years since the
15th August, 1947. In consequence,
his health has been completely shatter-
ed.

The Frontier Gandhi has expressed
his desire for giving him necessary as-
sistance for his treatment.

Would we in recognition of our debt
‘to ‘him make every effort for making
-arrangement for his medical treatment
‘in India? In a letter dated 1-7-1978 to
one of his friends, Shri G. L. Puri, &
former Deputy Speaker of the Frontier
Province, he inter alia wrote,—

“Dear Puri Bahib, I was examined
by the doctors here. They said I
should go to USSR for treatment.
But I am held up for want of a visa.
Till now 1 have not been granted the
visa. I do not know who is at
fault; Afghamistan or Russia? In
the present day worlg international
politics hag touched a very low level.
In 1964 I had gone to London for
treatment. Winter was approach-
ing; so the doetors told me it would
be better if I went to California
(USA). October was about top be-
gin. I went to the American Em-
bassy and saw the officer concerned.
He said to me, ‘What do vou want
to do in America?” [ told him *I
.am unwell. The climate hcre is
not good for me. The dJoctor has
advised 1ne that the climate of Cali-
fornia will suit me better.” T was
kept in suspense for a moath; whe-
ther it was “Yes or No?" I did nat
get any reply. Whenever T remind-
ed him I was told that the rep's was
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still awaited. When it became very
cold I left for Egymt.

I do net know what is happening
about my visa for USSR. If you waat
to come you should come as early as
you can. I think of Vinoba ji. How is
he? Pyarelal Nayyar comes to my
mind. If like you he knew about m¥
being here he might have written to
me. Perhaps, he does not know or he
is too busy. I hope General Shah
Nawaz is hale and hearty..

Please tell him not to come to
Kabul. From amongst my Congress
colleagues only Morarji Desai re-
mains. He top is now getting old.
If you meet these colleagues please
convey to them my most hearty
greetings and salams.”

He wrote to another {friend, Shri
O. P. Narang of Delhi on 20th Novem-~
ber, 1978:—

“l approached the Afghan Gow-
ernment to get me my visa for my
visit to Russia. After three months
they replied that Russia is hesitant
to issue visa because I have a pass-
port from the Government of Pakis-
tan. Thereafter I took my passport
back from the Afghan Government
and gave it to the Ambassador af
Pakistan for doing the needful. Now
I intend to ask the Government of
Pakistan to return my passport and
allow me to go to India for treat-
ment. I shall ascertain from India
whether I can get the treatment of
my disease there. If it can be done
and the Government  of Pakistan
also allow me I shall visit India for
treatment of my disease.”

In reply to my Short Notice Ques-
tion, for unfortunate reasons, it was
replied as Unstarred Question by the
Minister of External Affairs, Shri Atal
Bihari Vajpayee, who: stated that—
“it has been conveyed to him ‘that
Government of India ig preptted to
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[Shri Samar Guha]

send Indian doctors to examine and
treat him or, if agreeable to him, to
provide him necessary treatment in
India.

The Government of Afghanistan
have also been informed about our
willingness to provide him with medi-
cal treatment. If Badshah Khan
decides to come to India, Government
would welcome him and provide him
all possible facilities for treatment.”

It is clear from the letter of Khan
Abdu] Ghaffar Khan that there is no
question whether he is agreeable or
desires to come to India because he
hag categorically expressed his inten-
tion of coming to India for treatment.

I would make an earnest appeal to
our Government to make all possible
arrangements, and very immediately,
for bringing Khan Abdul Ghaffar
Khan to India sp that all necessary
medical facilities may be given to the
frontier Gandhi for early regaining of
his health, 1 hope, Government of
India will take all possible measures
in this regard by having contact with
our friendly Government of Afghanis-
tan so that the Frontier Gandhi, Khan
Abdul Ghaffar Khan, may come to
India very soon.

I would, therefore, request the hon.
Minister for External Affairg for send-
ing a representative so that expendi-
tious steps may be taken for bringing
him to India. I hope the Government
of India will respond to this request
which reflects the earnest appeal of
hundreds of former freedom fighters
of our country,
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SHR] VAYALAR RAVI (Chirayin-
kil): I am not at all questioning your
ruling under 377. I am appreciating
your wisdom to allow certain Mem-
bers on this side to expresg their
strong feelings about this matter.
Many inquiry commissions including
the Shah Commission have been
instituted by the Government of India.
The House had an elaborate discussion
on the report of the Shah Commission.
I am not going intp the merit of the
case or into the attempt made by the
Government to blackmail Shri Vengal
Rao or the manner in which thig has
been done in a scrap of paper. I am
suggesting a discussion on the Vimada-
lal Commission’s report which made
serious strictures on the Government
of India.

MR, SPEAKER: I shall look into
the matter.

SHRI P. VENKATASUBBAIAH:
I am on a point of order.

MR. SPEAKER: No, no.

SHRI P. VENKATASUBBAIAH-
I would like to point out {o you cer-
tain irregularities ot the Government.

MR. SPEAKER: That should not
be. I said I shall examine the matter.

———



